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‘ VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 694/2023

NGT Petitioners
VERSUS
State of Punjab a Respondent

|, Krishan Kumar, Principal Secretary to Gowt.
of Punjab, Department of Water Resources, Punjab on behalf of
Government of Punjab th Respondent |ﬁabove case do here?y appoint
an retain ‘r\ i\ LAY 2 00N . S
advocate on record for ‘the State of Punjab in the NéT Pnncspal bench
New Delhi to act and iappear for respondents on behalf respondent to
conduct and deemed 'the same and all proceeding that may be taken in
respect of an applicatiPh connected with the same of any decree or orders

passed there in including proceedings and application to file and
obtain/return of documents and to deposit and receive money on behalf of

respondents in the saidz case and to take all necessary steps on behalf of
the respondents in the above matters. T+he Governor of Punjab agree to

rectify all the facts do y the Advpcate in pursuance of this authority
dated this the . \V. .. Km; NV S5 ... Day of 2024.

-
Principal Secretary to Govt. of Punjab,

Department of Water Resources,
Respondent.

Principal Secretary
Department of Water Resources




RINCIPA
BUNAL P
BEFORE THE HON'BLE NATIONAL GREE:iTRI
" BENCH, NEW DEL »
f

Original Applncatlon No.694 0

In the matter of:
.10-2023

¢ dated
In Re: News itetn appearing in Hindustan Time

uce t
titled as UN Predicts groundwater level in India wmsric:etary
addressed to State of Punjab through the Principal S€ e
Water Resources, Punjab Chandigarh and to the other

depanment of

of 2023 by The Principal

lication No.694
Additional reply' of Applic b, Chandigarh on behalf of

Secretary, Water Resource Department, Punja
respondent No.16.

Respectfully Showeth:
1.

1. That the preserit original application is pending before this Hon'ble
Tribunal and is now listed for hearing on 12-09-2024.

2. That the Hon'ble National Green Tribunal was pleased to take suo
moto oognizatioh of news item published in the Hindustan Times
dated 26- 10-2023‘ titled as, "UN predicts groundwater level in India
will reduce to Iow by 2025", whereas this Hon'ble Tribunal issued
notice to the anéwenng respondent i.e. Principal Secretary, Punjab,
Chandigarh vide|order dated 24.1.2023.

3. As per order [assed by Hon'ble National Green Tribunal (NGT) dated
26.07.2024 in the above noted case

".... 19. All |Respondents shall also explain by filing reply/

additional reply, as the case may be, placing on record as to what

considerations are taken into account while granting permission for

extraction of Groundwater particularly for commercial or industrial

purposes in OCS éreas, i.e. Over-Exploited areas, Critical and Semi-
Critical.
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4. That in response to these observations it is submitted that the
department had earlier filed reply in the present case on 05/02/2024.
Now as per the direction of the Hon'ble Tribunal dated 26.07.2024 the
additional reply 'is hereby filed. The Government of Punjab has
framed an Act namely Punjab Water Resources (Management and
Regulation ) Act 2020, vide which management and regulation of
Water Resources of the State for ensuring the judicious equitable,
sustainable utilization has been considered and Punjab Water
Regulation & Development Authority was constituted. The Authority
issued Punjab Ground Water extraction and conservation directions
in the year 2023. The said authority has submitted as under:

4 The Hon'ble Supreme Court had issued directions vide its order
dated 10.12.1996 passed in Civil writ Petition No. 4677 of 1985, "MC
Mehta Vs Union of India" and based on these the Government of India
constituted a Central Ground Water Authority (hereinafter referred to as
CGWA) vide notification dated the 14.01.1997. The Authority so
constituted exercised powers under Section 5 of the Environment
(Protection) Act, 1986 for the purposes of Regulation and Control of
Ground Water Mainagement and Development and exercised certain
powers and performed certain functions relating thereto. CGWA was
regulating groundwater development and management by way of
issuing ‘No Objection Certificates for groundwater exiraction fo
industries or infrastructure projects or Mining Projects etc.. and had
framed guidelines /in this connection from time to time in twenty-two
States and two Union territories, where ground water development S
not being regulated by the respective State Government of Union
Territory concerned. In the meanwhile, the National Green Tribunal.
New Delhi (hereinafter referred to ad Hon'ble Tribunal) vide order dated
15.04.2015 in OA Nos. 204/205/206 of 2014 had issued directions 10
CGWA to ensure t;hat any person operating tube-well or any means to
extract groundwater shall obtain permission from CGWA and shall

. P



ce.
operate the same SUbJect to the law in for ol |
be established There ,
ers conferred

ction 5 of th

existing unit or is | yet to
directions of Hon eble Tribunal and the pow

(3) of Section (3) 6f Section 3 read with Se
the Govt of India,
t & Ganga Rejuvenatlon,
gula

(Protection) Act, L1986

Resources, River Developmen

tification dated 24. 09.2020 to re

guidelines vide No
ression

groundwater extrat:tion in the country in supp
notification dated the 12.12.2018.
e Government of Punjab, through 2 notification

dated February 12. 2020, has notified the Punjab Water Resources

(Management and Regulatlon) Act, 2020 thereinafter referred to as 'the
n of water resourcés

2.In the meanwhlle th

Act') to provide for the management and regulatio!

of the State for ensunng the judicious, equitable and sustainable

utilization and management thereof, and for matters connected

therewith or incidentel thereto.
J

3. Subsequently, in accordance with Section 3 of the Act, the State
Government notifi ed the Punjab Water Regulation and Development
Authority (herelnaﬂer referred to as 'the Authority) via notification dated

March 18, 2020.

4. The Authority keeping in view the directions/Guidelines issued by the
Hon'ble Courts as well as CGWA from time to time and in the exercise
of the power conferred under Section 15 (2) of the Act has issued the
und Water Extraction and Conservation Directions, 2023

Punjab Gro
red to as 'Directions, 2023') on January 27, 2023.

(hereinafter refer
which comes into effect from February 1, 2023.
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5. There are total 153 Assessment Areas (Blocks) in Punjab which are
categorized into Ocahge. Yellow, and Green. As per Paragraph 4.1 C of
the Directions, 2023:

"The status (dréen. Yellow, Orange) of Assessment Areas (Blocks)
has been deﬁnéd' keeping in view the status of groundwater
development of :each Assessment Area (Block) as described in
Annexure 1. Grouhdwater Charges have been levied at different rates
for different Asseésment Areas (Blocks) with a view to balance the
demand for water 'on the one hand, and the requirements of ecological
sustainability on the other hand, so as to achieve the overall objective
of improving the water balance.”

The relevant extract of Annexure | of the Directions. 2023 is
reproduced herein below for your kind reference:

"The Govemrr?ent of India and Government of Punjab have been
jointly assessing the groundwater status of Punjah periodically. The
latest assessment‘; of Ground Water Resources of Punjab has been
published in the R‘eport "Ground Water Resources of Punjab State (As
on 31 March 2022)" December 2022 hy Water Resources Department,

Punjab and the Central Ground Water Board. North Western Region,
Chandigarh. |

As per the Report, the categorisation of assessment areas (blocks) is
defined by the Stage of Ground Water Extraction as given below:

)
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Table A 1: Stage of Ground Water Extraction

Stage of Ground Water Extractlon (%) - Category
<70 | | safe
— , KA
> 70and < 90 Semn-Crltlcal !
Se0ana100 [Critical |
|
>100% _ 7 - F(A)—ver-Explmted |
L B

The Stage of groundwater extraction and categorisation of assessment
areas (blocks) in the Beport is based only on the Dynamic Ground Water
Resources. In other wbr,ds, the assessment in the Report does not consider
the Static Ground Waiter Resources. or water resources contained in the

deeper aquifers.

The abstract of Dynamlc Ground Water Assessment for the year 2022 for

Punjab is given in the Report as follows:

Table 4-2 Pater orh Dynamic Water Resources of Punjab. 2022

( Groundwater Resoqrce Billion Cubic Metres Million Acre Feet
Net Annual | 17.07 13.83
Groundwater
Availability

L I D
Existing Groundwater |26.69 \21.62
Draft for Irrigation l‘ |

e . _
\9
_—
/



‘Exnstmg Groundwater
‘Draft for Domestic, rand
Industrial Use

Existing Groundwater
Draft for All Uses '
Net Ground Water
Availability for future
' Irrigation Development |
in Safe, Semi-critical
Critical and potential
resource in  water-
'logged areas

1.32

28.01

1.56

\Average  Stage ~of
1 | Groundwater Extraotlon

‘of State (%) '

164%

1.08

e ———

|

The number of Assessment Areas (Blocks) falling in various categories in
the year 2022 as per the Report is as follows:

Table A-3: Data on Number of Blocks in Various Categories

i?otal Blocks

153

' Over-Exploited Blocks

117 v

'Critical Blocks

' Semi-Critical Blocks

' Safe Blocks
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“Includes 3 Urban areas- Amritsar City. Ja
are in over-exploited cét'egory
| t Areas (Blocks)

In the Directions the categorization of Assessmen

» r
contained in the Report has been adopted. In addition, for bette
es the Assessment

m_anagement and conservation of groundwater resourc
Areas (Blocks) have been assigned a Status e, Orange. Yellow and
Green. This Status has been considered while fixing Groundwater Charges
under the Directions for each Assessment Areas (Blocks). The Status is
based on the stage of broundwater extraction contained in the Report.

jandhar city & Ludhiana city- all 3

The Over-exploited Blocks/Assessment Areas with a stage of ground water
development of 200% or more have been designated as "ORANGE".
These are 63 in number. These would need most immediate and urgent

attention for management and conservation of ground water.

The Over-exploited Blocks/Assessment Areas numbering 53, with a stage
of ground water development more than 100% and up to 199% have been
designated as "YELLQW'. These need appropriate management and water
conservation measureis on an urgent basis.

The 37 BlocksIAsséssment Areas with a stage of ground water

pment falling in the three categories of Critical, Semi-critical and
gnated as "GREEN" and need

so that ground water conditions

develo
Safe as per the Repbrt have been desi
appropriate water management measures
remain sustainable in t:he long run.

Consequently, the number of Assessment Areas (Blocks) in each Stains is

as follows

Q)

-

—
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Table A<4: Number of Assessment Areas (Blocks) by Starts

e ’

Category  as|Status 'Number of Assessment Areas
per Report '(Blocks) |
(2022) | |

|
—

' Safe, Semi Green | 37
Critical, Critical ‘
R i |
' Over-exploited Yellow 53
| (up to 199%)

R

Over-exploited Orange ’ 63
(200% and 1 ‘

'above)

Thus, the groundwater extraction charges have been levied at different
rates for different Assessment Areas (Blocks) with a view to balance the
demand for water on the one hand and the requirements of ecological
sustainability on the ogt\er hand, so as to achieve the overall objective of
improving the water ;balanoe. Higher charges have been levied for

extraction of groundwater in orange and yellow assessment areas (Blocks).

6.The main objective of the Directions is to improve the water balance by
ater by the Users. In this regard.

promoting and ensuring conservation of w
s. 2023 are reproduced herein

the relevant paragrapbs of the Direction

below for your kind reference:

A\

-



a
2.1 PROMOTION OF WATER %%VA“ON
o improve the water balance
by the Users. This
itted to extract

A.The main objectlve of the Directions is t
by promoting and lensunng conservation of water
objective will be achleved by ensuring that all Users perm!
groundwater shall Groundwater Extraction Charges and such charges
shall be utilized in Lart for pay volumetric conserving water. In addition,
the Users shall have the option of iconserving water themselves with the
approval of the Aut‘mrity, and such Users (who conserve water) shall be
entitled to Water—Cbnservatlon Credits as described in the Directions.

B.User may opt to implement water conservation measures with the
approval of the Authority, either within the Unit or outside, whereupon
such User shall be'provided Water- Conservation Credits which will
entitle it for a rebaté in the Groundwater Extraction charges

C.A portion of the%Groundwa’ter Extraction Charges will be utilized by
the Authority for ihplementing Public Water Conservation Schemes
through Departmen:ts or Agencies of the Government or Entities. These
water conservation@rheasures shall aim to improve the water balance by

incentivizing the coh'servation of water by Users.

7. Further, paragrapﬁ ;4.7 of the Directions. 2023 provides for Water

. o . . .
Conservation Credits a}nd same is reproduced herein below as under:

"A Unit that extracts é ‘volume of groundwater exceeding three hundred
cubic meters per month will be entltled for water conservation credits for
the water conserved by it under a scheme approved by the Authority. Each

cubic meter of water conserved will .iearn one Water Conservation Credit
which will entitle the Unit to a rebate of Rupees 2.50. However, this rebate

will be available to a Unit for each slab as depicted in Table 4.3 below. In

case a Unit saves water beyond this limit then no additional rebate shall

\)
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accrue. The limit on the rebate will vary according to the status of the

Assessment Area (Biock) in which a Unit is located as described in

Annexure 1. The upper limit for water conservation up to which water

conservation credits ¢an be eamed by a Unit shall be as mentioned in

Table 4.3 below:

Table 4.3: Water Conservation Limits for earning credits

Status of Volume of Groundwater extracted (cubib_ metres/Year) |

Assessme . I
tArea  |>3600- |> 18000-|> 180000- 900000

18000 180000 | 900000 |
‘ | | I
% of groundwater to be conserved for maximum rebate

Green  |50% 100%  |150% | 200% |

Yelow  |100%  |150%  |200% |250%

—

Orange  |150% | |200%  |250% | 300%

8.Further, the permission for groundwater Extraction is granted as per the
procedure laid down in Chapter 3 of the Directions, 2023. The relevant

paragraphs are repro'duced herein below:

3.1 PERMISSION AND EXEMPTIONS

No User shall extract groundwater or conduct any activity connected
therewith without obtaining Permission of the Authority except for the

following cases:
1. for Drinking and Domestic usage:

Explanation: A Unit shall be exempted under this clause only if the
groundwater is utilized exclusively for Drinking and Domestic use.

/
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ii. for exclusive usage in Agriculture:
iii. for use in a place of worship:
|

iv. for a drinking and domestic Water Supply Scheme of Gover
ilitary or of the Central Paramilitary

nment:

v. for use by an Establishment of the M
Forces: ‘

vi. an Urban Local Body. Panchayati Raj Institution, Cantonment Board,
Improvement Trust or Area Development Authority; and

vii. a Unit extracting ntot more than300 cubic metres of groundwater per
month.

i
3.2 PROCESSING OF APPLICATIONS.

A. On receipt of an apﬁli_cation complete in all respects seeking Permission
to extract groundwater, the Authority may after examining the application
and the accompanying documents; and conducting on-site inspection if
required, grant Pern:wi;e,sion for extraction of groundwater subject to such
conditions and restrictions as it may impose.

B. It shall be the endegvor of the Authority that Users who are found to be
eligible for grant of Permission be granted the Permission within three
months from the date of receipt of an application complete in all respects.

C. In case the appli¢ation is found to be incomplete, or in case any
clarification, informatio!n. or document is required, then the Authority shall
inform the Applicant within a period of three months in complete the
application or to provide such clarification, information, document etc. as

may be required.

D. The procedure foriprocessing an application for Permission shall also
apply to applications| for renewal, revocation, extension, amendment or
modification of Permission.

The total numbers of Permissions granted by the Authority till date for the
extraction of groundwéter are 753. A copy of the Directions is available at
the Authority's website (www.pwrda.punjab.gov.in). However, a copy of the
Directions is attached herewith for your ready reference.

| \")
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9.The Authority has reﬁceived different public water conservation proposals
through Depanments(Agencies of the Government of Punjab. A gist of

water conservation schemes approved by the Authority till date is given
below in the table:

|
{

|lSI. Name of the|Area Purpose
'No. Scheme/Project
ia. 'Pilot  project on|In the blocks of | Water conservation in
| Conservation in|Sunam  and|Agriculture  Sector
! Agriculture - Sector|Dhuri, District | through different crop/
‘ ‘Water In (Submitted Sangrur Management

by Department Practices

iﬁ\griculture | and

Farmers  Welfare,

Punjab)
b. Pilot project on|In the blocks of | Water conservation in

Water Conservation
in Agriculture' Sector
(Submitted by Krishi
Vigyan ! Kendra.
Sangrur/ | Punjab
Dhuri,  Agricultural
University Ludhiana)

Sunam and
Dhuri, District
Sangrur

Agriculture Sector
through different crop/
Management
Practices

173



‘ Ground
c NMQ’OQ To recharg®

Recharge Schemes exploited water

(Submitted by Water | blocks of

Resources | Punjab

Department,

Punjab): ‘

1129 number Canal |

Water In Recharge

Schemes (which are

not covered under

MGNREGA)

ii. 30 No. Ultrasonic|In over| To measure volume
1 Flow meters exploited of Groundwater
1 ‘ blocks of | recharge of existing
| Punjab 30 No canal water

, recharge schemes.
| |
1 iii. 60 number Canal|In over| To recharge Ground
| Water I?echarge exploited Water
| Schemes (which are | blocks of
i ' not covered under | Punjab
' MGNREGA)
| iv. Project Estimate In over | Water conservation in
| for Restoration of|exploited Agriculture  Sector
blocks of | through judicious use

watercoursé' in

Punjab by laying
undergrounc‘;i RCC
Pipeline  (159.352
km) ‘

(Submitted by
Punjab . Water
Resources

and

various dis;tricts of | Punjab

Management

) Ul

of canal water (in 23
outlets) and an area
to be covered 85752

Hectares.

&*\)
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Development l
Corporation/ | Water I
Resources | |
Department, Punjab) |
|
l

Further, the details of tf\e projects in the pipeline are as follow:

"Lining of watercourse: (in 364 outlets) in various districts of Punjab by
PWRMDC & WRD, Punjab using U/G Pipeline & Brick Lining" for total
length to be lined 1035.475 Kms and an area to be covered 68405
Hectares in over exploited blocks of Punjab.

10.Thus, the Directio#ws under which the permission for groundwater
extraction is granted. !hjavebeen framed by taking a comprehensive view
of the groundwater situation in the State of Punjab. Water Conservation
has been given pardmount importance. The Directions incentivize and
simultaneously promate water conservation in the state. The Directions
framed by the Authority seek to achieve sustainable management of
groundwater balanced with the requirements of the livelihoods of people in
the State. This objective will be achieved by ensuring that All Users
permitted to extract! groundwater shall pay volumetric Groundwater

Extraction Charges iand such charges shall be utilized in part for
conserving water.

5. That it is further submitted that the answering respondent State has

taken the following f’neasures for conservation and recharge of Ground
Water in the State:-

L9




2242‘,\1,‘%r is of utmost importance-

tion and reservation © .
o pater is Increasing due to co.mmltte'd .surfacz
o of demand for irrigation, drinking an

ce with its growin ma f
ent, utilisation and monitoring Qovt .o

1)The cons
The demand of Groundw

water resources an'ld: further rais
for industrial use., To keep pa
monitoring and per‘odic Assessm

Punjab has re-struc dingl 20
Notification no. 17/?\0/2023-31P3/437 dated 08.09.2023. accordingly

new Ground Watet Sub Divisions have been constituted in 19 paf\al
Divisions for this purpose in the State. This will enhance the monitoring
and regulation of G te. This will also help

round water resources in the sta
in monitoring the in!tiaﬂves being taken by the department with regard to
conservation and use of Ground Water.

|

measures to promote River water uses

I1)The state has adbpted various
esult of which,

as a substitute to Ground Water. These initiatives, as @ r

utilization of surface water in the state has increased by an average of
) to 31 ,000 cubic

5,000 Cusecs from'26,000 Cusecs (for the last 10 years
feet per sec during ;the paddy season of 2024.

lI)The state has Ecarried out various rehabilitation works, such 2as
identification of old gabandoned canhals and restoring the same. Recently,
120 abandoned di;stributaries and minors have been identified, out of
which 355 km lengths have already been restored/made functional.

IV) The state has carried out Water courses restoration drives whicn
are carried out buring the short window, when crops are harvested
and fields are free. Till now, a total of 15,914 water courses have

been restored. !

V) The State hés also approached the major groundwater extracting
industries in the state to motivate them to use canal water wherever
canal water is| available. This move Wil help in reducing the

groundwater extraction in the state.
0

water usage charges for purposes other than ~

V1) New Policy on canal
Policy, The Canal

irrigation is implgmented in the state. Under this

16
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water charges have been reduced for commercial usage from Rs. 10
Per cubic meters to Rs. 5 per cubic meters. This would also pron;ote
Canal water usage, increase the Surface water utilization of the State
and ensure groundwater conservation.
V) Special emphasis is being given to the areas where groundwater
exploitation is hiéhest in the State. To boost the efforts to increase
the surface watér utilization, old canals have been extended to
provide irrigation: water to new areas. Accordingly, 14 Canals have
been extended by length of about 63.08Kms to bring additional areas
- under canal water irrigation. Owing to this, about 110 Villages in
Punjab have got Wwater after almost 20-25 years, as a result of which,
about 30247 Acres of additional area has been brought under surface

water irrigation. |

VIIl) The departn!,\ent is implementing the 189 ground water recharge
schemes funded by PWRDA to enhance the recharge of the same.

IX) The department is also implementing the “Project Estimate for
Restoration of watercourse in various districts of Punjab by laying
underground RCC Pipeline (159.352 km)" for judicious use of canal
water in 23 outlets and an area of 65752 Hectares will be covered.
Also water Resources Dept. has submitted project for "Lining of
watercourse (in' 364 outlets) in various districts of Punjab by
PWRMDC & WRD, Punjab using U/G Pipeline & Brick Lining" for total
length to be lined' 1035.475 Kms and an area to be covered 68405
Hectares in 0\)_er exploited blocks of Punjab which is under
consideration of PWRDA. Both these projects will promote the
utilization of surface water and reduce dependence on Ground Water.

X) The Government of Punjab has fixed a target of planting 300 lakh
trees and till date 268 lakh samplings have been planted for
improvement of Ecology in the state.

3
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clear that the State of Punjab has

; missi i I
In view of these submissions, it straction and Conservation in

formulated the policies for Ground Water E
the year 2023 and are under implementation. Als0 sufficient measures are

being taken for promotion of Surface Water usage by the Sta:’e.
Accordingly the present application may kindly be disposed of the by the

Hon'ble tribunal please.

Dated: Submitted by:
\ 0.0 24 L’W/

Krishan Kumar

Principal Secretary to Govt. Of Punjab,
Department of Water Resources,
Chandigarh.

Verification:

Verified that the contents of this reply from Para No. 1 to 5 and its
Sub Paras (l) to (X) are true and correct as per the information derived
from the official record. No part of it, is wrong and concealed therein.

Dated: Lﬁ

R N Krishan Kumar
Principal Secretary to Govt. Of Punjab,
Department of Water Resources,
Chandigarh.
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